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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION OF 2025/EZ

Satyanand Ray
...Applicant
-Versus-

State of Bihar &Ors

...Respondents
Synopsis

The Applicant, Satyanand Ray, filed a Public Interest Litigation (PIL) in
2017 before the Hon'ble High Court of Patna (CWJC No. 10780 of 2017)
addressing the ongoing garbage disposal and pollution issues in
Danapur, specifically along Biscuit Factory Road. The Hon'ble Court
disposed of the PIL in December 2020, urging the Respondent
authorities, particularly Nagar Parishad, Danapur, Respondent No. 3
herein, to take prompt action to resolve the matter. Despite assurances
from the authorities, including a commitment to relocate the garbage to
a designated site, no meaningful action has been taken, and the
pollution continues. The Applicant has made several representations to
the authoritics, but no substantive response has been received. Due to
the continued environmental hazards and public health risks, the
Applicant now seeks the intervention of the Hon'ble National Green
Tribunal to direct the authorities to take immediate remedial action,
ensure compliance with environmental laws, and implement effective

waste management measures in Danapur.




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION OF 2025/EZ

Satyanand Ray

...Applicant
-Versus-
State of Bihar & Ors.
...Respondents
List of Dates
Dates Events
Year 2017 The Applicant filed a PIL before

the Honble High Court, Patna
secking relief for ongoing garbage

disposal and environmental

pollution issue in Danapur,
especially near Biscuit Factory
Road.

1*t December, 2017 The Respondent no. 3 filed a
counter-affidavit in the Hon'ble

High Court of Patna in response

to the PIL.
17" January, 2018 The Hon'ble High Court recorded
the statement made by

Respondent no. 3

21 December, 2020 The Honble High Court disposed
of the PIL bearing CWJC No.
10780 of 2017

Year 2021-2024 The Applicant made several
representations to the

Respondent Authorities.




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION OF 2025/EZ

Satyanand Ray
...Applicant
-Versus-
State of Bihar & Ors.

...Respondents
Memo of Parties

Satyanand Ray, Son of Sri Nirmal Ray, Resident of Nasriganj, P.S.-

Danapur, District Patna, Bihar-800 012.
...Applicant

-Versus-

. State of Bihar served through the Chief Secretary having its

address at Main Secretariat, Patna, Bihar -8000135, Email: cs-
bihar@nic.in; Phone No. 6122215804

. Bihar Urban Development and Housing Department, served

through its Secretary, having its address at Vikas Bhawan, Bailey
Road, Patna Bihar 800015, Email: urbansec-bih@nic.in; Phone
612-22153550

. Nagar Parishad Danapur Nizamat, served through the Executive

Officer, having its address at Takiyapar, Chitrakut Nagar,
Danapur Nizamat, Patna, Bihar 800012; Email: Not Available;
Phone 1800 345 7244,

. District Magistrate, Patna, having its address at the District

Magistrate's Office, Collectorate Campus Bihar, 800001; Email:
dm-patna.bih@nic.in; Phone No: 612221980;

5. Bihar State Pollution Control Board, represented by its Member

Secretary, having its address at Parivesh Bhawan, Plot no. NS-B/2
Paliputra Industrial Area, Patliputra, Patna, Bihar 800023 Emauil

msbspcb-bih@gov.in, Phone No: 06122261776
...Respondents
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION OF 2025/EZ

PETITION UNDER SECTION 14, 15, 18 & 20 OF THE NATIONAL
GREEN TRIBUNAL ACT, 2010

In the Matter of:

Satyanand Ray, Son of Sri
Nirmal Ray, Resident of
Nasrigan], P.S.-Danapur,
District Patna, Bihar- 800
012.

...Applicant
Versus-

1. State of Bihar served through
the Chief Secretary having its
address at Main Secretanat,
Patna, Bihar -800015, Email:
cs-bihargnic.in; Phone No.
6122215804

2. Bihar Urban Development
and Housing Department,
served through its Secretary,
having its address at Vikas
Bhawan, Bailey Road, Patna
Bihar 800015, Emauil:
urbansec-bih@nic.in; Phone
612-2215550;

3. Nagar Parishad Danapur,
Nizamat, served through the,
Executive Officer, having its
address at Takiyapar,
Chitrakut Nagar, Danapur
Nizamat, Patna, Bihar.
800012; Email: Not Available;
Phone 1800 345 7244;
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4. District Magistrate, Patna,
having its address at the
District Magistrate's Office,
Collectorate, Patna, Bihar,

Collectorate Campus Email: dm-
patna.bih@nic.in; Phone No:
612221980;

5. Bihar State Pollution Control
Board, represented by its
Member Secretary, having its
address at Parivesh Bhawan,
Plot no. NS-B/2 Paliputra
Industrial Area, Patliputra,
Patna, Bihar 800023 Email
msbspcb-bih@gov.in, Phone
No: 06122261776

..Respondents

PETITION UNDER SECTION 14, 15, 18 & 20 OF THE NATIONAL
GREEN TRIBUNAL ACT, 2010

The Humble Application of
the Applicant Respectfully

SHEWETH:

1. The Applicant is a resident of Nasariganj, Danapur, Ward No. 33,
Patna, humbly submits this petition seeking urgent intervention
regarding the environmental pollution caused by the respondent
authorities particularly the respondent no.3 for non-compliance
and inaction concerning the public health and environmental
pollution issue in Danapur, particularly the mismanagement of
garbage disposal along Biscuit Factory Road, Danapur. The
respondent no. 3 is throwing garbage adjacent of his house in
open air by making a boundary and the area is a residential area
and other residents are also facing d'Lfﬁculty for such action of the

authonties.
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2. The Applicant has been adversely affected by the garbage thrown
by the respondent no. 3 and causing pollution arising thereto and
non-compliance of Waste Management Rules in the Green Zone
from that violate established environmental norms.

3. The addresses of the Respondents are as given above for services
of notices of the instant application.

4. That the instant application has been filed by the applicant under
Sections 18(1) read with Sections 14 and 15 of the National Green

Tribunal Act, 2010.

A. FACTS OF THE CASE:
1. The Applicant had earlier filed a Public Interest Litigation (PIL)

before the Hon'ble High Court of Patna, being CWJC No. 10780 of
2017 (Satyanand Ray Vs. The State of Bihar and others), which
was heard by Hon'ble Chief Justice along with Hon'ble Mr. Justice
S. Kumar. Observations were made by the Hon'ble Court on
21.12.2020, emphasizing the need for prompt action by the
Respondents in resolving the garbage disposal and cleanliness

issue in Danapur.

2. That the said petition was disposed of inter alia with tey following
observation:-

“Petitioner has prayed for the following relief(s):-

"I. For directing the respondents not to dump garbage at Biscuit
Factory Road, Danapur and not to burn garbage at Biscuit
Factory Road, Danapur which is causing great pollution in the
area and is making the area unfit for residence of persons
staying in an around that area;

II. For a direction upon the respondents to ensure the
cleanliness of Biscuit Factory Road, Danapur and further for

removal of garbage which has been causing environmental




pollution leading to serious heaith hazards to the habitants 1
herein;

IlI. And/or for any other relieffs) for which the petitioner may
be found entitled to in the facts and circumstances of the

presenlt case."

Learned counsel for the petitioner seeks permission to
withdraw the present petition reserving liberty to file a fresh
petition on the same and subsequent cause of action, if the
need so arises. Also, approach the respondent authorities
venting out his surviving grievances, if any.

We are sure that as and when such request is made to the
authority concerned, the same shall be considered and
disposed of expeditiously, also associating the petitioner n
taking the remedial measures.

Needless to add, while considering such request, principles of
natural justice shall be followed and due opportunity of
hearing afforded to the parties.

We have not expressed any opinion on merits. All issues are
left open.

The proceedings, during the time of current Pandemic- Covid-
19 shall be conducted through digital mode, unless the parties
otherwise mutually agree to meet in person i.e. physical mode.
The petition stands disposed of in the aforesaid terms.
Interlocutory Application(s), if any, also stands disposed of.”

The matter was withdrawn as recorded in the order dated 21%
December, 2020. Copy of the order dated 21.12.2020 is
annexed herewith and marked with Letter A.

. That on 1.12.2017, in the said Public Interest Litigation (PIL), the
Respondent Nos. 3 being Nagar Parishad, Danapur filed a counter
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affidavit dated 01.12.2017, stating that the garbage in the area would
be shifted to a designated site in Bairiya and that this process would
take at least four months. However, to date, no substantive steps have
been taken by the Respondent authorities, as indicated in their
affidavit. In this connection, a copy of the order dated 17t January
2018 recording such statement is annexed hereto and marked with

Letter B.

. That the Applicant has made several representations and requested

respondents No. 2 and 4 for action in the matter, underscoring its
importance for public health. Despite this, the pollution issue persists,
and the authorities are maintaining a stoic silence on the matter. A
copy of the representation is annexed hereto and marked with the

Letter C.

. That the Hon'ble High Court of Patna, in its observation on 21.12.2020

in the matter CWJC No. 10780 of 2017, directed that as and when the
request is made to the authority concerned, the same shall be
considered and disposed of expeditiously. Despite requesting the
concerned authorities, no substantial steps have been taken by the
authorities, thereby violating the court's order and causing continued
public distress.

. That representations were submitted to the respondent no. 3, 4 and 5,

which has yet to receive due consideration or response. Copy of the
said representations and photographs are annexed hereto and
marked with Letter D.

. That the improper disposal of garbage and resulting pollution in

Danapur adversely affects public health and environmental quality. The
failure to take timely action contravenes wvarious environmental
protection laws, including the provisions of the Water (Prevention and
Control of Pollution) Act, 1974, and the Air (Prevention and Control of
Pollution) Act, 1981, as well as fundamental rights guaranteed under
Article 21 of the Constitution of India, which include the right to a clean

and healthy environment.,
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8. That the Applicant submits that directions be issued to the

Respondents particularly being respondent no. 3to take

immediate and effective steps for the removal of garbage from the
Biscuit Factory Road, Danapur, and to ensure proper disposal in
compliance with environmental norms. Directions be issued upon
the Bihar State Pollution Control Board and state authorities to
monitor the implementation of environmental safeguards and
issue periodic reports to this Hon'ble Tribunal.

9. The Applicant respectfully requests this Hon'ble Tribunal to
consider this petition as an urgent matter due to its implications

on public health and the environment.

B. GROUNDS:

1. Because the right to a clean and healthy environment 1s a
fundamental right under Article 21 of the Constitution of
India, as upheld by the Hon’ble Supreme Court in Subhas
Kumar v. State of Bihar (1991). The court affirmed that
environmental pollution and degradation directly impact
the right to life and personal liberty.

1. Because the Hon'ble Supreme Court in M.C. Mehta v. Union
of India (1987) highlighted that the state has an obligation
to protect and improve the environment for the well-being of
the public, thereby establishing an enforceable duty on the
state and authorities to act in a manner that preserves
ecological balance.

11I. Because of the Violation of Environmental Laws and
Regulations being the Water (Prevention and Control of
Pollution) Act, 1974, and the Air (Prevention and Control of
Pollution) Act, 1981, mandate authorities to take measures

to prevent and control pollution. The continuous and
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unchecked disposal of garbage along public roads in

Danapur constitutes a breach of these statutes.

IV.Because there has been a breach of the Doctrine of Public

Trust.

V. Because the principle of public trust, as outlined in M.C.

VL.

VIIL.

VIIL.

IX.

Mehta v. Kamal Nath (1997), affirms that the government
holds natural resources in trust for the public, and any act
of negligence or inaction that harms public resources and

health is a violation of this trust.
Because the Hon'ble High Court of Patna, in its observation

on 21.12.2020 in the matter CWJC No. 10780 of 2017,
directed that as and when the request is made to the
authority concerned, the same shall be considered and
disposed of expeditiously. Despite requesting the concerned
authorities, no substantial steps have been taken by the
authorities, thereby violating the court's order and causing

continued public distress.
Because the improper and unregulated disposal of waste

along Biscuit Factory Road has resulted in an unhealthy and
unsanitary environment. This situation poses a significant
threat to public health, increasing the risk of diseases and
poor quality of life for the residents. The failure to act has
led to continued environmental pollution, violating both

constitutional and statutory provisions.
Because no effective measures have been

undertaken.
Because the Respondent authorities have failed to uphold

their duty to ensure compliance with environmental
management principles as laid out in the Environmental
Policy and laws governing pollution control. Their inaction
undermines the core environmental protection goals that

aim to balance development with ecological preservation.
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X. Because as held in T.N. Godavarman Thirumulpad v. Union
of India (1997) reinforce the principle that the state has a
responsibility to prevent environmental degradation. The
Hon'ble Supreme Court has consistently held that public
health must be protected, and the state must take proactive

steps to ensure environmental safety.

C. CAUSE OF ACTION: The cause of action is still continuing as the
Respondent no. 3 is continuing to throw garbage and the respondent
authorities, have inspite of assurances given to the Hon'ble High Court
at Patna, have not implemented their undertaking and are continuing to
throw garbage in the same area and are maintaining a stoic silence on
the matter. Hence, it is submitted that the cause of action subsists till
date, and therefore, the instant Original Application is being filed within
the period of limitation.

D. PRAYER FOR RELIEF:

In view of the aforesaid facts and circumstances, the Hon'ble tribunal
may be pleased to take the cognizance of the issues highlighted above

and pass the following directions:

a. Directs the Respondents particularly respondent no. 3 herein to
take immediate and effective measures to remove the garbage and
ensure the cleanliness of Biscuit Factory Road, Danapur, being

adjacent to the house of the Applicant;

b. Impose strict penalties on respondents, particularly respondent
no. 3 for violating environmental norms and jeopardizing public
health and direct the erring respondent to dispose of solid wastes
properly as per the Solid Waste Management Rules 2016 and

issue remedial steps to be taken by the erring respondent
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. Issue suitable order/directions directing constitution of a Court-
monitored expert committee under the supervision of the Bihar
State Pollution Control Board to oversee, inspect and submit an
action taken report and recommend the remedial measures if

required;

. Issue suitable order/directions directing the concerned
authorities to take action against the respondent no. 3 and

prohibit them from throwing garbage;

. Issue notices to the Respondents and direct them to file their

response within a stipulated period.

And/or pass any such other order or orders as thizs Hon'ble

Tribunal may deem fit and proper.

And for this act of kindness, Your Petitioner as in duty bound

shall ever pray.
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VERIFICATION

I, Satyanand Ray, Son of Sri Nirmal Ray, Resident of Nasriganj, P.S.-
Danapur, District Patna, Bihar - 800 012, the Applicant herein do
hereby humbly verify that the statement made in paragraphs 1 to 4 are
true to the best of my knowledge and the statement made in paragraphs
no. A and C are information derived from record and I belief to be based
on records and the rest thereof are my humble submissions before this

Learned Tribunal.

I sign this verification on this the _20 Day of December, 2024.

A Loy S S Y

JLO ~)12 - 2044
Deponent
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I, Satyanand Ray, Son of Sri Nifmal Ray; Resident of Nasriganj, P.S.-

%

Danapur, District Patna, Bihar - 800 012 do hereby solemnly affirm

and say as follows:-

1. That I am the Petitioner herein. I know and have made myself fully
acquainted with the facts and circumstances of this case. | am

competent to and do affirm this affidavit for and on behalf of myself.

2. The statements made in statement made in paragraphs 1 to 4
and B are true to the best of my knowledge and the statement made in
paragraphs no. A and its sub paragraphs and C are information derived
from record and I belief to be based on records and the rest thereof are

my humble submissions before this Learned Tribunal.

Identified by me
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17 Annexure A

IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No.10780 of 2017

Satyanand Roy S/o Sn Numal Ray, Residenmt of Nasriganj, PS.-Danapur,
District-Patna

- . Peunoners
Versus

The State Of Bihar through the Principal Secretary, Urban Development and
Housing Depanment, Government of Bibar, Patna.

The District Magistrate, Patna.

The Sub-Divisional Officer, Danapur, Patmna.

The Nagar Parishad, Danapur, through its Executive officer.
The Exceutive Officer, Nagar Panshad, Danapur.

The Bihar Staie Pollution Control Board, Panvesh Bhawan, Patliputra
Industnal Arca, Patliputra, Pama through its Secretary.

The Union of India, Mimstry of Defence through its Seeretary, New Delhi
Danapur Cantonment Board through its Chiefl Executive OfTicer, Danapur
The Chief Executive Officer, Danapur Cantonment Board, Danapur.

o <. Respondent's

Appearance !
For the Petivoner/s Mr. Sandeep Kumar, Advocate
Mr At Kumar, Advocate
Me Alok Kumar @ Alok Kr Shahi, Advocare
Mr. Viveka Nand Singh. Advocate
For the Respondenys Mr. Yogeradra Pl Sinha- AAG-7
Mr Sary Kumar, Advocate
Mr Ajatshairu, Advocate
Ms. Binita Singh, Advocate
Mr. Amarendra Nath Verma, Advocate

CORAM: HONOURABLE THE CHIEF JUSTICE
and
HONOURABLE ML JUSTICE 8. KUMAR
ORAL ORDER

(Per: HONOURABLE THE CHIEF JUSTICE)
Pettioner has prayed for the following relicf{s):-

“I. For dirccting the respondents not to dump
garbage al Biscuit Factory Road, Danapur and not 1o
bum garbage ot Biscuit Factory Road, Danapur which

1s causing great pollution in the area and 1s making the
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Pawna Mhigh Court CWJIC No 10780 of 2007(17) dt21-12-2020

2/3

arca unfit for residence of persons staying in an around
that arca;

I1. For a direction upon the respondents to cnsurc the
cleanliness of Biscuit Factory Road, Damapur and
further for removal of gorbage which has been causing
environmental pollution lcading to scrious health
hazards to the habitants t herein;

II. And/or for any other relief(s) for which the
petitioner may be found entitled to in the facts and

circumnstances of the present case.”

Learned counsel for the petitioner secks permission to
withdraw the present petition reserving liberty to file a fresh
petition on the same and subsequent cause of action, if the need
so arises. Also, approach the respondent authorities venting out
his surviving grievances, if any.

We are sure that as and when such request is made to
the authonty concerned, the same shall be considered and
disposed of cxpeditiously, also associating the petitioner in
taking the remedial measures.

Needless to add, while considering such request,
principles of natural justice shall be followed and due
opportunity of hearing afforded to the parties.

We have not cxpressed any opinion on merits. All
issucs are lcft open.

The proceedings, during the time of current
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Patna High Court CWJIC No. 10780 of 201 7(17) dt 21-12-2020
3/3

Pandemic- Covid-19 shall be conducted through digital mode,
unless the parties otherwise mutually agree to meet in person i.c.
physical mode.
The petition stands disposed of in the aforesaid terms.
Interlocutory - Application(s), il any, also stands

disposed of.

(Sanjay Karol, CJ)

( S. Kumar, J)




20 Annexure B

IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No.10780 of 2017

Satyanand Ray
........ Petitioner/s
Versus
The State of Bihar & Ors
.« Respondenus
Appearance :
For the Petitioner/s : Mr. Sandeep Shahi Advocate
For Respondent UOL @ Mr. S.D. Somay, Addl S.G.
For Control Board : Mr. Anarendra Nath Verma, Advocale
For the Respondent/s : Mr. Yogendra Prasad Sinha, AAG-7
CORAM: HONOURABLE THE CHIEF JUSTICE
and
HONOURABLE MR. JUSTICE ANIL KUMAR
UPADHYAY
ORAL ORDER

(Per: HONOURABLE THE CHIEF JUSTICE)

7 17-01-2018 Respondent nos.4 and 5, the Nagar Parishad,
Danapur, had filed a counter affidavit on 1.12.2017 wherein
assertions were made to say that the garbage lying in the area is
being shifted to certain place in Bairiya which has been identified
as the area where the garbage would be shifted and in paragraph-
6 of the counter affidavit, it is stated that it will take at lcast four
months’ time to take steps for shifting of the garbage.

After the counter affidavit has been filed, the Nagar
Parishad should now indicate as to what steps have been taken by
now and what is the position with regard to the action taken by
the Nagar Parishad and submit an up-to-date report within four

weeks.




Patna High Court CWJIC No. 10780 0f 2017 (T)di. 1701-2018

22

In the meanwhile, counsel representing the
Cantonment Board should also file an up-to-date report indicating
what further steps have been taken by the Cantonment Board n
the matter of implementing the Waste Management S:‘;hcme in
the arca in question.
Let both the Cantonment Board and respondent nos.4 and
5 file up-to-date counter affidavit within a period of four weeks
within which time respondent no.6 should also indicatc as to what
is the consequential action taken after directions were issued, as

indicated in the counter affidavit.

(Rajendra Menon, CJ)

(Anil Kumar Upadhyay, J)
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Annexure C
22

The Prmmpal Secretary, Urban Development and Housmg Department
Government of Bihar, Patna.

The District Magistrate, Patna.

The Sub-Divisional Officer, Danapur, Patna.

‘The Nagar Parishad, Danapur, Through its Executive Officer.

The I:Elxcéutive Officer, Nagar-Parishad, Danapur.

Tﬁe Bihar State Pollution Control Board, Parivesh Bhawan, Patliputra Industrial
Area, Patliputra, Patna through its Secretary. . ,

The Union of India, Ministry of Defence through its Secretary, New Delhi.
Danapur.Cantonment Board through its Chief Executive Officer, Danapur.

The Chief Executive Officer, Danapur Cantonment Board, Danapur.

I am going to inform and with representation to your honour that Mr. Satyanand

Ray Son of Sri Nirmal Ray, Resident of Nasriganj, P.S.-Danapur, District-Patna have
filed one P.IL before this Hon’ble High Court i.e. CWJC No. 10780/2017 (Satyanand
Ray Vs. The State of Bihar and others) which has been heard by Hon’ble Chief Justice

.alongwith Hon’ble Mr. J ustice S. Kumar and passed observation made onr21.12.2020.

That on 21.12.2020 the Hon’ble court have observed that request is made to your

henour and should be considered as expeditiously for taking remedial measures as reiief

granted by the Hon’ble court regardmg to the removal of garbage and ensure the

cleanliness of Biscuit Factory Road, Danapur.

So, that environmental pollution can be controlled and maintained.
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To,

VJ/The Principal Secretary, Urban Development and Housing
Department. Government of Bihar, Patna.

2. The District Magistrate, Patna.

H The Sub-Divisional Officer, Danapur, Patna.
4. The Nagar Parishad, Danapur. Through 1its Execcative
Officer.

5. The Executive Officer, Nagar Parishad, Danapur.

4. The Bihar State Pollution Control Board, Parivesh
Bhawan, Patliputra Industrial Area, Patliputra, Fatna
through its Secretary

T The Union of India, Ministry of Defenggxthrouqh its
Secretary, New Delhi. A LT

/ Danapur Cantonment Board thro@bﬁ?é/é C\\Qf Bxecutive

Cfficer, Danapur ';:J
| I

; . W 0% %
NG 74 The Chief Executive ’ £ Cantonmpna
Board, Danapur. \) ' '

I am going to inform and with representation to your
honour that Mr. Satyanand Ray Son of Sri Nirmal Ray. Resident
of Nasriganj, P.S.-Danapur, Distict- Patna has filed P.T.L
before this Hone*ble High Court i.e. CWJC No. 10780 of 2017
(Satyanand Ray Vs. The State of Bihar and others) which has

been heard by Hon'ble Chief Justice alongwith Hon'ble Mr.

——«*.‘anr1np S Kumar and passed observation made on 21.12.2020.

.?; H31%A0i0. J018 Respondent no. 4 and 5, Nagar Parisad

apur had filed 4 counter affidavit on 01.12.2017 tc say

”’ 17/ 04 Hag, 2ma
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that the garbage lying in the area is being shifted to

certain place in Bairiya which has been identified as Lhe

area where the garbage would be shifted and in paragraph ©

of the counter affidavit , 1t 1s also state that it will

take at least four months time to take steps for shifting of
the garbage, but no any action taken by respondent authority

till today, as indicated in the counter affidavit

That on 16.08.7018 we request of Ld. Advocate General
Bihar to assist the court in the matter the issue involved
is of great importance of public health for the area in
question and the garbage are not dumped in the open as

ultimately it may affect public health

That on 21.12.2020 the Hon-t'le court observed that
request 1s made to your honour and should be considered as
expeditiously for taking remedial measures as relief granted
by the Hon'ble court regarding to the removal of garbage and

ensure the cleanliness of Biscuit Factory Road, Danapur.

Prior to the present petition a representation dated
12.01.2021 was also submitted before you , which perhaps
could not draw your attention to redress the grievances

raised therein

It is a reminder representation which the applicant has
been obliged press since the environmental air has been

proving obnoxious to human health
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On the same and subsequent cause of action, if the need
so arise, also approach the respondent authorities venting
ocut his surviving grievances, if any when such request 15

made to the authority concerned, the same shall be consider

nd disposed of expeditiously

That on 12.01.2021 representation received by respondent
suthorities, the consequential action not taken after three

years direction were issued

So, that environmental pollution can be controlled and
maintained.

That the again representation given by the applicant

consider the same , if not consider within twenty dzys
the applicant moved the Hon;ble High Court, Patna for
reliefs
Your's Faithfully
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To,
I. The Principal Secretary, Urban Development and llousing
Department. Government of Bihar, Patna.

2. The District Magistrate, Patna.

3= The Sub-Divisional Officer, Danapur, Patna.

q. The Nagar Parishad, Danapur. Through its Executive
Officer.

s The Executive Officer, Nagar Parishad, Danapur.

6. The Bihar State Pollution Control Board, Parivesh
Bhawan, Patliputra Industrial Area, Patliputra, Patna
through its Secretary

e The Union of India, Ministry of Defence through its
Secretaryv, New Delhi.

8. Danapur Cantonment Board through its Chief Executive
Officer, Danapur

9. The Chief Executive Officer, Danapur Cantonment
Board, Danapur.

S

I am going to inform and with representation to your
honour that Mr. Satyanand Ray Son of Sri Nirmal Ray. Resident
of Nasriganj, P.S.-Danapur, Distict- Patna has filed P.I.L
before this Honsble High Court i.e. CWJC No. 10780 of 2017
(Satyanand Ray Vs. The State of Bihar and others) which has
been heard by Hon'ble Chief Justice alongwith Hon'ble Mr.

Justice S. Kumar and passed observation made on 21.12.2020.

That on 17.01.2018 Respondent no. 4 and 5, Nagar Parisad

Danapur had filed a counter affidavit on 01.12.2017 to say




30

that the garbage lying in the area is being shifted to
certain place in Bairiya which has been identificd as the

area where the garbage would be shifted and in paragraph 6

of the counter affidavit , 1t is also state that it will
take at least four months time to take steps for shilling of
the garbage, but no any action taken by respondent authority

till today, as indicated in the counter affidavit

That on 16.08.2018 we request of Ld. Advocate General
Bihar to assist the court in the matter the issue involved
is of great importance of public health for the area 1in
guestion and the garbage are not dumped in the open as

ultimately it may affect public health

That on 21.12.2020 the Hon-tile court observed that
request 1is made to your honour and should be ccnsidered as
expeditiously for taking remedial measures as relief granted
by the Hon'ble court regarding to the removal of garbage and

ensure the cleanliness of Biscuit Factory Road, Danapur.

Prior to the present petition a representation dated
12.01.2021 was also submitted before you , which perhaps
could not draw your attention to redress the grievances

raised therein

It is a reminder representation which the applicant has
been obliged press since the environmental air has been

proving obnoxious to human health
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On the same and subsequent cause of action, if the need
so arise, also approach the respondent authorities venting
out his surviving grievances, if any when such request is
made to the authority concerned, the same shall be consider

and disposed of expeditiously

That on 12.01.2021 representation received by respondent
cuthorities, the consequential action not taken after three

yvears direction were issued

So, that environmental pollution can be controlled and
maintained.

That the again representation given by the applicant
consider the same , if not consider within twenty days
the applicant moved the Hon;ble High Court, Patna for
reliefs

Your's Faithfully

Z/ICVI\(\*’> e
(Satyanand Ray)
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Annexure D

To,
I. The Principal Secretary, Urban Development and Housing
Department. Government of Bihar, Patna.

2 The Disltrict Magistrate, Patna.

3. The Sub-Divisional Officer, Danapur, Patna.

q. The Nagar Parishad, Danapur. Through its Executive
Officer.

S The Executive Officer, Nagar Parishad, Danapur.

G. The Bihar State Pollution Control Board, Parivesh

({J7 Bhawan, Patliputra Industrial Area, Patliputra, Patna

through its Secretary.

The Union of India, Ministry of Defence through its
Secretary, New Delhi.

3
N
=

8. Danapur Cantonment Board through its Chief Executive
Of ficer, Danapur

'“"QT. _?Qe Chief Executive Officer, Danapur Cantonment
) '~ Board, Danapur.

Q8 DT )

%k\ Y I am geing to inform and with representation to your
N

S,

g ‘hononr bhat/Mr Satyanand Ray Son of Sri Nirmal Ray. Resident

- -

o

nef Na:xlqanj, P.S.-Danapur, Distict- Patna has filed P.I.L
before this Hon*ble High Court i.e. CWJC No. 10780 of 2017
(Satyanand Ray Vs. The State of Bihar and others) which has
been heard by Hon'ble Chief Justice alongwith Hon'ble Mr.

Justice S. Kumar and passed observation made on 21.12.2020.

That on 17.01.2018 Respondent no. 4 and 5, Nagar Parisad

Danapur had filed a counter affidavit on 01.1272017”Ea§ﬁay
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that the garbage lying in the area is being shifted to
certain place in Bairiya which has been 1identified as the
area where the garbage would be shifted and 1in paragraph &
of the counter affidavit , it is alse state that it will
take at least four months time to take steps for shifting of
the garbage, but no any action taken by respondent authority

till today, as indicated in the counter affidavit .

That on 16.08.2018 we request of Ld. Advocate General
Bihar to assist the court in the matter the issue involved
is of great importance of public health for the area in
gquestion and the garbage are not dumped in the open as

ultimately it may affect public health .

That on 21.12.2020 the Hon-tile court observed that
request is made to vour honour and should be considered as
expeditiously for taking remedial measures as relief granted
by the Hon'ble court regarding to the removal of garbage and

ensure the cleanliness of Biscuit Factory Road, Danapur.

Prior to the present petition a representation dated
12.01.2021 was also submitted before you , which perhaps
could not draw vour attention to redress the grievances

raisad therein

=i

t is a reminder representation which the applicant has
been obliged press since the environmental air has - been

proving cbrnoxious to human health
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On the same and subsequent cause of action, if
the need so arise, also approach he respondent
authorities venting out his surviving grievances, if any
when such request is made to the authority concerned,

the Same shall be consider and disposed of
cxpeditiously.

That on 12.01.2021 representation received by
respondent authorities, the consequential action not

taken after three years direction were issued.

That March 2024 a representation was also given
to you, which perhaps could not draw your attention to

redress the grievances raised therein.

That March 2024 a representation received by

respondent authorities, but no any legal action taken by

respondent authority.

So, that environmental pollution can be

controlled and maintained.

That the again representation given by the
applicant consider the same, if not consider within

fifteen days the applicant moved the National Green

Tribunal, Kolkata for reliefs.

Your’s faithfully

Q—!curqﬁ Qv
— Y f1lfo 2
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e ESSIBOYERNYENT ORINDI =
Satya Nand Ray

DOB: 19/04/1974
Male /MALE

9889 0519 5032
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“VAKALATNAMA”

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. __ OF 2025/EZ

IN THE MATTER OF:

Satyanand Ray
...APPLICANT

-VERSUS-

State of Bihar & Ors.  RESPONDENTS

KNOW ALL MEN by these presents that We/l, the Applicant Satyanand Ray
do hereby in my/our name and my,/our behalf constitute and appoint Mr.
Vivekanand Singh Advocate, Ms. Roma Advocate, Ms Sneha Singh Advocate
and Ms. Bipasha Jaiswal Advocate, High Court, Calcutta, as our true and
lawful Pleader / Advocate & Attorneys to appear and act for me/us in the
matter noted above to file suit, written statement, conduct suit, appeal from
original suit, original application, payment order etc. And for that purpose to
do all acts and things, whatsoever in that connection including compromise
of the above matter depositing in or withdrawing money from, filing or taking
out of appear, document and payment order from Court referring matters in
dispute between the parties hereto arbitration, withdrawing the above matters
with liberty to file a fresh suit, sending properties released from attachment,
filing execution or miscellaneous cases and other petitions, bidding at an
execution sale, obtaining payment from us out of Court withdrawing custody
and other fees and doing on my/our behalf other acts, in the above matter as
are necessary and proper.

I/We hereby agreeing to ratify and confirm all acts so done by the
said advocate or attorneys as my/our own acts and as if done by me/us to
all intents and purposes. '

Received, Satisfied, and Accepted by me.
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